
CEJ^JTRaL OiCniN I strati \/e tribunal principal bench

0 . A.No. 1056/98

New Del hi: this the » day of <^0253^,1999,

HON 'BLE PIR.S. R, ft OlGE, \/I CE CHaI l?) aN ( p.) ,

HON'BLEMRS. LaKSWI SIJANIN A TH aN EH B ER(3)

Dr. Hari Om Upadhyay,
S/o Shri Ram Prakash Upadhyay,
R/o H-02, CSI R Scientists* .opartment,
f'laharani Bagh( Ashram Choiyk),
N eu Delhi -110065 . ...Applicant,

(By Ad\/Dcate; ffls. Geeta Mehrofcra )

Mb rs Us

1. Union of India through
its Secretary,
Human Resource Oev/elopm ent:,
.Shastri Bhayan,

Del hi-01

2. The Cbuncil of Scientific & Industrial Research,
through its

Director General,
Rafi riarg.
New Delhi -01

Z  National Physical Laboratory,
through

its Director, Dr. K.s.Krishnan Road,
N eu Del hi -012 .... Resp on d;^ t s

(By AdvxJcate: Shri Pianoj Chatterjee)

0 RDER

HDN'BLE PIR. S. R.-ADIGE iJlCK CHflI,RlAN(flK

Heard both sides,?

2. Office 0 rder No.70 dated 19,7.95 (Annexure-l)

appointing applicant as sr. Research Associate (pool

Officer) in NPL , fo r a period of three years is

under the Scientists* Pool Scheme, the maximum tenure

period for which is 3 years.^ There is no obl'igj^tion

compelling respond^ ts to engage/ absorb Pool

Officers in thei r 0 rganisation upon completion of the

tenure.period, as has clearly been held by this yery
Bench of the Tribunal in order dated 36,10.98 in

o.a.no.



"/

3. i^plicsnt's counsel has Emphasised that applicant

has sp0it about 15 years as 3 r. Research Fellou; Sr®

Research Fellouj Research Asstt. with respond^ts*

including more than 5 years in the same description/

area and in the same laboratory as Ra & SRA and in

tewns or letter dated 13.1.31 (,Qnn ex ure~8) rsspondEnts

are legally bound to absorb applicant on regular

basis without his having to apply in response to

the impugned a dverti sen tnt No,i/98 .( Ann exure-a) •

particular reliance has beai placed by applicant's

counsel in this connection on paras 6 an d 8 o F the

letter dated 13.1.81.

4. ye are unable to accept these contentions,

Resoond^ts have correctly pointed out in r^ly to the

Oa that letter dated 13,1.81 on uhich applicant

bases his case^as its very subject matter title makes

cl eapy relates to absorption of staff employed in

externally fun ded p ro jects/schsri es, and not to the

Scientists pool Scheme under uhich aoplicant was engaged

r% hy order dated 15,7.95,

5. Lhder the circumstance, the Oa uarrsfits no
1

in te reference. It is dismissed.^' No costs.

(  P'IRS. LaKSH^II ) (s.R. aOIGF V
PI EPI a F R (3 ) yi c E OH AI m Aj'J ( a) ,

/ ug/


